
 

 

Assam Schedule VII : Form No. 132 

 
HIGH COURT FORM NO.(J) 2. 

HEADING OF JUDGMENT IN ORIGINAL SUIT / CASE 

 

IN THE COURT OF THE CIVIL JUDGE 

TEZPUR, SONITPUR 
 

Present: Smti Munmun B.Sarma 

Civil Judge 

Tezpur, Sonitpur 

 

16th September‟2017 
 

TITLE SUIT NO. 5/2009 

(1)  Sri Ashok Kumar Sethia 

 (2)  Sri Narendra Kumar Sethia 

 (3) Sri Ravindra Kumar Sethia 

All sons of (L) Kewal Chand Sethia 

Resident of Barahalia, Tezpur Town 

Mouza –Mahabhairab, PS- Tezpur 

District – Sonitpur, Assam    ---- Plaintiffs   

-Vs.- 

(1)  Sri Hara Mohan Choudhury 

Son of (L) Dhaniram Choudhury 

Resident of Nepali Basti, Missamari 

Mouza & PS - Missamari 

District – Sonitpur, Assam 

(2)  Sri Dharani Choudhury 

Son of unknown 

(3)   Sri Dilip Choudhury 

Son of unknown 

All residents of Nepali Basti, Missamari 

Mouza & PS - Missamari 

District – Sonitpur, Assam          

----- Defendants 

(1)  Smt. Kusum Dugar 

Wife of Sundarlal Dugar 
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(2)   Smt. Chandanbala Sowansukha 

Wife of Nabaratan Sowansukha 

(3)   Smt. Lila Kosar 

Wife of Ashok Kosar 

(4)   Smt. Santi Surana 

Wife of Sushil Surana 

(5)   Smt. Sushila Dosi 

Wife of Rabi Prakash Dosi 

All residents of Barahalia, Tezpur Town 

Mouza –Mahabhairab, PS- Tezpur 

District – Sonitpur, Assam 

   ----- Proforma Defendants 

 

This suit for declaration of right, title, interest and consequential relief for 

confirmation of possession and occupation of the plaintiffs & for permanent 

injunction, came-up for final hearing on 18-08-2017 

 

Counsel for Plaintiff :  

Counsel for Defendant  :  

 

 

JUDGMENT 

  This is a suit for a decree of declaration of right, title, interest and 

consequential relief for confirmation of possession and occupation to the 

plaintiffs and for permanent injunction.  

 

Plaintiff’s Case: 

(1) Plaintiff‟s claimed that 20 bighas (Schedule-A) was mutated in the name 

of (L) Kewal Chand Chethia, who had purchased it from one Bipin Chandra 

Deka by executing registered Sale Deed No.1039/1967 dt. 14/3/1967. Later on 

Periodic Khiraj patta was issued in the name of (L) Kewal Chand Sethia for a 
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land measuring 20 Bighas 7 lessas and the said name was entered as 

Kewalram Sethia though correct name is Kewal Chand Sethia. After his death & 

that of his wife (L) Kamala Devi Sethia, the plaintiffs & proforma defendants 

inherited the schedule land and the plaintiffs are in peaceful possession and 

occupation of the suit-land without any interference, disturbance and hindrance 

from any persons. 

 

(2) It was further alleged that in 1981 defendant No.1 filed a proceeding 

u/s 145 CrPC (Misc. Case. No.261/81) & the land was attached. After 

attachment the deceased father of the plaintiffs made an objection before the 

Executive Magistrate that instead of attaching the land described in the petition 

of the defendant No.1, the land measuring 5 bighas (which is a periodic patta 

land) belongs to the deceased father of the plaintiffs was attached, which is the 

present suit land. On physical verification & inspection it was found that the 

land, which was attached, belongs to (L) Kewal Chand Sethia & it was identified 

to be periodic patta land and not a Govt. Reserve land. Since thereafter the 

family members of the plaintiffs has been occupying and enjoying the aforesaid 

land peacefully. 

 

(3) It was further alleged that on 07/02/2009 a few persons including the 

defendants, tried to dispose the plaintiffs from the suit land, however they 

failed. On 08/02/2009 when plaintiffs went to the suit-land along with his well 

wishers, the defendants again attempted to disturb the plaintiff‟s possession in 

the suit land. Thus, dispute arose as to „Schedule-„B‟ land, which is in 

occupation and exclusive possession of the plaintiffs, and is the suit-land. The 
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defendants have no right, title and interest over the suit land, thus, the suit 

was filed with the following prayer:  

(i) Declaration of right, title and interest in respect of „Schedule-B‟ 

land. 

(ii) Order of consequential relief for confirmation of possession of 

the plaintiffs over the suit-land; 

(iii) Order of permanent injunction to restrain & prohibit the 

defendants, and their men, etc from entering and interfering 

with the peaceful possession of the plaintiffs over the suit-land;  

(iv) Any other reliefs or reliefs the Court may deem fit and proper; 

(v) To the cost of the suit to the plaintiffs. 

 

Defendant No1 & 2’s Case: 

(4) The defendants claimed that the suit is not maintainable & that there is 

no cause of action. The answering defendants denied that they attempted to 

dispossess the plaintiffs from the suit land. It was claimed that the answering 

defendants have been in possession of a sarkari land measuring approx. 2 

bighas since 1972 on the southern boundary of the land belonging to (L) Kewal 

Chand Sethia. There is no boundary pucca wall in-between the land of the 

plaintiffs and the land in possession of the answering defendants and it was 

constructed during pendency of the suit and proceeding. The answering 

defendants do not claim any land of periodic patta within the boundaries 

constructed as aforesaid.  

 

(5) It was further claimed that on 19/09/2008 the Tezpur Sub-Divisional 

Land Advisory Committee, granted a plot of Sarkari land measuring 5(five) 
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bighas covered by dag No.217 to Missamari Ex-Service Man Association, of 

which defendant No.1 is the Secretary. Defendant No.2 & 3 are not members 

of the Association. It was also mentioned that Sri Surjya Bahadur Limbu is the 

President of the said Association. The allotted sarkari land was delivered to the 

said Association on 17/07/2009. 

Counter Claim by Defendant No.1: 

(6) Defendant no.1 filed the counter-claim on behalf of Missamari Ex-

Service Man Association (hereinafter referred to as Association) & stated that 

he is the President of the Association. The organization is a registered society & 

was allotted 5 bighas of sarkari land covered under Dag No.217 by the Tezpur 

Sub-Divisional Land Advisory Committee. Though possession of the said plot of 

land was delivered to the said association on 17/07/2009, however, the 

Association through its officials has been in possession of 2 Bighas of this land 

since 1972. On 19/09/2008 the said 5 Bighas of sarkari land was formally 

granted to the Association and on 17/07/2009 the possession was delivered. As 

the Association couldn‟t put-up permanent boundary demarcation the plaintiffs 

took advantage of this & encroached into the land of the Association. 

Association approached the Circle Officer for handing over the possession of 

the allotted land once again after clarifying the boundary demarcation & the 

officials visited on 27/11/12 but could not complete the task since the plaintiffs 

were not present.  

 

(7) It was also claimed that subsequently the Court ordered for Survey 

Commission of the suit land and to find out as to whether the plaintiffs possess 

any chunk of govt. land allotted to the Association. The Survey Commission 

Report dated 16/10/2015 stated that the plaintiffs do possess part of the govt. 
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allotted land of the Association. Thus, the defendant as counter claimant for 

the Association filed the Counter-claim with the following prayer; 

i) Declaration of right in respect of the land in schedule in favour of the 

Missamari Ex Army Association.  

ii) Order for eviction of the plaintiffs from the land mentioned in the 

schedule by demolishing any structures found illegally thereon; 

iii) Order of permanent injunction against the plaintiffs and their men, etc 

from entering into the suit land mentioned in the counter-claim. 

iv) Any other relief or reliefs the Court may deem fit and proper. 

v) Cost of proceeding to the defendants. 

 

(8) Upon perusal of the pleadings of both parties and hearing learned 

advocates of both sides, the following ISSUES are settled:  

1. Whether there is cause of action for the plaintiff to file the present 

suit? 

2. Whether the suit is maintainable in its present form?  

3. Whether the plaintiffs have right, title, interest over the suit 

property and if so, whether the defendants tried to dispossess the 

plaintiffs therefrom? 

4. Whether the plaintiff is entitled for a decree as prayed for? 

5. To what relief / reliefs the parties are entitled?  

Additional Issues: 

6. Whether the 5 bighas of Govt. land under Dag No.217 allotted to 

defendant falls within the schedule “A” land? 

Issues On Counter Claim:  

1. Whether the suit land was allotted to Missamari Ex-Serviceman 

Association? 
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2. Whether Missamari Ex-Serviceman Association has right, title and 

interest over the suit-land? 

3. Whether the defendants can claim for a declaration of right, title and 

interest over the suit-land on behalf of Missamari Ex-Serviceman 

Association? 

4. Whether the plaintiff encroached into the suit-land? 

5. Whether the plaintiff is entitled to be evicted from the suit-land? 

6. To what relief/relief(s) the defendants are entitled?  

 

(9) During trial, the plaintiff has examined three witnesses and exhibited 

certain documents to prove its case. The defendant has submitted evidence in 

affidavit of DW1 Hara Mohan Choudhury. However as the plaintiff failed to 

cross-examine the DW1 despite ample opportunity, the Court proceeded under 

Order 17 Rule 3 CPC and the plaintiff lost the opportunity to cross-examine the 

defendant witnesses. Pertinent to mention that no written-statement was 

submitted against the counter-claim.  

DISCUSSION, DECISION AND REASONS THEREOF- 

(10) I have carefully perused the oral and documentary evidences, materials 

on the case record & also heard argument of both sides.  

 

ISSUE NO.1: Whether there is cause of action for the plaintiff to 

the present Suit? 

(11) Plaintiffs claimed that the cause of action for the suit arose when on 

07/02/2009 the defendants alongwith a few other persons tried to dispossess 

the plaintiffs from the suit land. It again arose on 08/02/2009 when 
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defendants again attempted to disturb the plaintiff‟s possession in the suit 

land. Cause of action on subsequent dates also arose when the defendants 

tried to dispossess the plaintiffs from the suit-land. Defendants denied all 

these allegations and claimed that no such cause of action arose. As can be 

understood, cause of action is a bundle of facts that one party assets and the 

other party denies and which forms the basis of adjudication between the 

parties.  Thus, I am of the considered opinion that there is a dispute between 

the parties regarding which needs adjudication Hence, issue no.1 is settled 

in favour of plaintiffs. 

 

ISSUE NO.2: Whether the suit is maintainable in its present 

form?  

(12) Pertinent to mention that none of the sides forwarded any argument on 

this point. I have gone through the materials on record and failed to find 

anything that makes the suit not maintainable. Hence, issue no.2 is settled 

in favour of plaintiffs. 

 

ISSUE NO.3 (Counter Claim): Whether the defendants can 

claim for a declaration of right, title and interest 

over the suit-land on behalf of Missamari Ex-

Serviceman Association? 

(13) This issue was settled in the counter-claim as the defendant no.1 of the 

suit had filed the counter-claim. None of the sides forwarded any argument on 

this point. It is seen that the counter-claimant claimed that he has filed the 

counter-claim for himself and on behalf of his organization as its President, 

Missamari Ex-Servicemen Association. Pertinent to mention that the 
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plaintiffs/defendants of the counter-claim has filed no written-statement against 

the counter-claim. I have gone through the materials on record and seen that 

Missamari Ex-Servicemen Association is a registered society under the Societies 

Registration Act and the counter-claimant has submitted the registration 

certificate (Ext.A). A registered society can sue and be sued through its 

President, secretary, etc. Hence, Issue No.3 (Counter Claim) is settled in 

the affirmative. 

ISSUE NO.3: Whether the plaintiffs have right, title, interest 

over the suit property and if so, whether the 

defendants tried to dispossess the plaintiffs 

therefrom? 

ISSUE NO.2 (Counter Claim): Whether Missamari Ex-

Serviceman Association has right, title and 

interest over the suit-land? 

(14) Pertinent to mention that the suit-land described in these two issues are 

not exactly the same as both the sides are claiming their right, title and interest 

over their own allotted plot of land in different dag no., however, the dispute is 

regarding the fact that the defendants/counter-claimants claims that the 

plaintiffs have encroached a part of the sarkari land allotted to them by the 

govt, which has been denied by the plaintiffs. These issues have been 

discussed together as they rely on the same set of evidences and arguments 

forwarded by both sides. 

Evidences & Arguments On Behalf of the Plaintiffs: 

(15) The plaintiffs‟ claims that they are the rightful owner & possessor of 

schedule-B land, which is 5 bighas of land covered under P.P.No.6 (New) of 



Page 10 of 18 

  

Dag No.180, 193, 195 & 196. According to them the plaintiff‟s predecessor-in-

interest (L) Kewal Chand Chethia purchased it from Bipin Chandra Deka 

(alongwith other lands) by registered Sale Deed No.1039/1967 dt. 14/3/1967 

(Ext.4). To prove this, the plaintiff no.1 examined himself as PW-1, Sri 

Kulbahadur Chetry as PW-2 & a neighbor Md. Samsul Haque as PW-3. The 

plaintiff-side also forwarded documentary proof of 20 documents, including the 

registered sale-deed by which the 20 bighas of land was purchased, Periodic 

Khiraj Patta, Certified Copy of latest Jamabandi, Land Revenue Receipt, etc. It 

as further argued that the plaintiffs has successfully proved their right, title and 

interest over the suit-land. The witnesses also clearly mentioned that 

defendants tried to dispossess the plaintiffs from the suit-land. The defendant‟s 

has originally tried to disposes in 1981 but failed and then re-attempted in 

2009.  It was further argued that the Survey Commission Report is incorrect & 

it couldn‟t be accepted, as it has not been done as per law. 

 

Evidences & Arguments On Behalf of the Defendants/Counter-

Claimant: 

(16) It was argued on behalf of the defendants/counter-claimants that they 

have no interest, whatsoever on any land other than the sarkari land allotted to 

them by Govt. on 19/09/2008. Survey Commission Report dated 16/10/2015 

stated that the plaintiffs do possess a part of the govt. allotted land of the 

Association. The defendants/counter-claimant have successfully proved that 5 

bighas of sarkari land was allotted to them. Exhibit B is the certified copy of the 

resolution of the Tezpur Mahukuma Land Advisory Committee dated 19/09/08, 

which clearly mentions that 5 bighas of sarkari land has been allotted to them. 

Furthermore, Survey Commission Report specifically stated that the plaintiffs 
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are occupying part of the sarkari land allotted to the defendants/counter-

claimants and therefore, it was prayed that the suit be dismissed and the 

counter-claim allowed.  

 

My Decision & Reasons Thereof: 

(17) To prove their claim of right, title & interest over schedule-B land the 

plainitff‟s exhibited a registered sale-deed by which the 20 bighas of land was 

purchased by their predecessor-in-interest and of which schedule-B is a part 

(Ext.4), Ext.5 is the General Periodic Khiraj Patta No.6 (Dag No.180, 193, 195, 

196) in the name of Kewal Chand Sethia, Ext.9 & 10 are the Certified Copy of 

latest Jamabandi, Ext.7 & 8 are Land Revenue Receipt. Though the plaintiff-

side exhibited all these documents in support of their claim & case, however, 

no evidence forwarded to prove the same. None of the witnesses were witness 

in the sale-deed or saw it being executed. Furthermore, no revenue officials 

were called to prove the jamabandi or the related documents. Merely exhibiting 

these documents doesn‟t dispense with proving the same. Pertinent to mention 

that the defendants may not have any grievance as to whether the plaintiff has 

right, title and interest over the suit-land or not but that dispense with the 

plaintiff‟s burden to prove their case and claim. Hence, I am of the opinion that 

the plaintiffs failed to prove their right, title and interest over the suit-

land described as Schedule-B in the plaint. 

 

(18) Coming to the question whether the plaintiffs could prove that the 

defendants tried to dispossess the plaintiffs from Schedule-B, it is seen that the 

3 PWs who deposed has not seen the alleged incident on 07/02/09. Even the 

threat to dispossess the plaintiffs on 08/02/09 couldn‟t be proved by the 
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plaintiffs with conclusive evidence. Hence, I am of the opinion that the 

plaintiffs couldn’t prove to the degree of preponderance of probability 

that the defendants tried to dispossess the plaintiffs from Schedule-B. 

 

(19) Coming to the question in the counter-claim as to whether Missamari 

Ex-Serviceman Association has right, title and interest over the suit-land 

mentioned in the Counter-Claim, same being, 5 bighas of land covered by Dag 

No.217 at village Nepali Basti, Missamari Mouza. To prove their claim the 

counter-claimant exhibited several documents, including the Societies 

Registration certificate (Ext.A), Exhibit B is the certified copy of the resolution 

of the Tezpur Mahukuma Land Advisory Committee dated 19/09/08, Exhibit D 

is the report dated 16/10/15 prepared by the Circle Officer (Thelamara 

Revenue Circle) mentioning that the Schedule-B land also includes parts of dag 

no.217, which has apparently been allotted to counter-claimant. I have given 

this set of documents due consideration and have gone through relevant law 

regarding allotment of sarkari land to individuals. Ext.B does reflect that Tezpur 

Mahukuma Land Advisory Committee did propose/recommend that the counter-

claimant be allotted 5 bighas of land from dag no.217, however, we have to 

understand that it is merely a proposal/recommendation and it has to be 

confirmed by the superior authorities, proper premium paid, etc and then only 

we can say that the said sarkari land has been given to the counter-claimant. 

Though Ext.D language reflects that the dag no.217 land has been allotted to 

counter-claimant, but we shouldn‟t confuse the language as it merely means 

that it has been ear-marked for the counter-claimant. As mentioned earlier, 

until and unless the proposal/recommendation of Mahukuma Land Advisory 

Committee (Ext.B) is accepted/validated by higher authorities Ext.B by itself 
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grants no right to the counter-claimant. Under the given circumstances, I am of 

the opinion that counter-claimant has no right, title and interest over 

the suit-land mentioned in the Counter-Claim. 

 

(20) In view of the above discussions, Issue No.3 is settled against the 

plaintiff and Issue No.2 (Counter Claim) is settled against the 

counter-claimants. 

 

ISSUE NO.6: Whether the 5 bighas of Govt. land under Dag 

No.217 allotted to defendant falls within the 

schedule “A” land? 

ISSUE NO.1 (Counter Claim): Whether the suit land was 

allotted to Missamari Ex-Serviceman Association? 

(21) Both these issues have been discussed together as they rely on the 

same set of evidences. Pertinent to mention that the arguments forwarded in 

connection to these two issues is same as those forwarded in the previous two 

issues [issue no.3 & issue no.2 (counter claim)]. Hence, to avoid repetition it is 

not revisited again. As seen and discussed in the prior issue, Exhibit D is the 

report dated 16/10/15 prepared by the Circle Officer (Thelamara Revenue 

Circle) mentioning that the Schedule-B land (suit-land) also includes part of 

land under dag no.217, which has been allotted to counter-claimant. Though 

the plaintiffs objected to the acceptance of the Survey Commission Report, 

however record reveals that vide order dated 09-12-2016 this objection of the 

plaintiffs was rejected by the Court and the plaintiffs didn‟t file any revision 

against the same. I have also gone through the Survey Commission Report 

(Ext.D) and I find no reason that makes the same not acceptable. As to the 
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question whether the suit-land mentioned in the counter-claim has been 

allotted to the counter-claimants, as mentioned while discussing the prior 

issues, Ext.B is Tezpur Mahukuma Land Advisory Committee„s propose/ 

recommend that the counter-claimant be allotted 5 bighas of land from dag 

no.217, however, it is merely a proposal/recommendation that is sent to the 

superior authorities for confirmation/validation. Till it is confirmed or rejected 

the earmarked land is termed „allotted‟, however, in all true sense it has simply 

been earmarked and awaiting conformation acceptance or rejection of the 

proposal/recommendation. Thus, here the term „allotted‟ is restricted to the 

sense that it has been „ear-marked‟. 

 

In view of the above discussions both Issue no.2 is partially answered in 

the affirmative as Survey Commission Report (Ext.D) revealed that only a 

part of the 5 bighas of land of Dag no.217 is within Schedule-A. Issue no.1 

(counter-claim) is answered in the affirmative. 

ISSUE NO.4 (Counter Claim): Whether the plaintiff encroached 

into the suit-land? 

(22) Ext.D is the Survey Commission Report that stated that the plaintiffs 

have in fact are in possession of part of dag no.217 of sarkari land. Discussion 

& decision in Issue no.2 revealed that only a part of the 5 bighas of land of Dag 

no.217 (counter-claim suit-land) is within Schedule-A. Plaint and evidence of 

PW-1 is clear that the plaintiffs claims no part in or of any sarkari land, which 

implies that if they are in possession of any sarkari land then it is not by virtue 

of any govt. allotment or otherwise and is actually in possession by 
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encroachment. Hence, issue no. 4 (Counter Claim) is partially answered 

in the affirmative. 

 

ISSUE NO.5 (Counter Claim): Whether the plaintiff is entitled to 

be evicted from the suit-land? 

(23) Discussion and decision in issue no.6 reveals that the plaintiffs are in 

possession & issue no. 4 (Counter Claim) reveals that the plaintiffs are in fact 

possessing a part of dag no.217, though they make no claim on it. However, 

while discussing issue no.1 (Counter Claim) & issue no.2 (Counter Claim) it 

revealed that though the counter-claim suit-land was ear-marked for the 

counter-claimant and recommendation sent to the higher authorities, however, 

no right, as of yet, has devolved upon them in connection with the said land. 

Thus, as on date, only the government can sue for eviction of the plaintiffs 

from the encroached portion of dag no.217. As the government is not a party 

to this suit or counter-claim issue no. 5 (Counter Claim) is answered in 

the negative. 

 

ISSUE NO.4: Whether the plaintiff is entitled for a decree as 

prayed for? 

ISSUE NO.6 (Counter Claim): To what relief/relief(s) the 

defendants are entitled?  

ISSUE NO.5: To what relief / reliefs the parties are entitled? 

(24) In view of the discussions in all the prior issues, these three issues are 

answered in the negative and held that neither the plaintiffs nor the counter-

claimants are eligible for any relief (s). Thus, issue nos. 4, 5, 6 (Counter 

claim) are accordingly settled in the negative.  
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ORDER 

(25) THE suit as well as the counter claim is hereby dismissed. Parties 

will bear their own cost. Prepare a decree accordingly. 

 

    Given under my hand and seal of this Court on this day, the 16th day 

of September, 2017.  

 

 

(Munmun B.Sarma) 

Civil Judge 

              Tezpur, Sonitpur 
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APPENDIX 

 

Plaintiff Witnesses: 

i) PW-1   - Ashok Kumar Sethia 

ii) PW-2  - Sri Kulbahadur Chetry 

iii) PW-3  - Md. Samsul Haque 

 

Plaintiff Exhibits: 

i. Ext.1  – Death Certificate of Kewal Chand Sethia  

ii. Ext.2  – Death Certificate of Kamal Devi Sethia  

iii. Ext.3  – Circle Officer Certificate, Dhekiajuli dated 28-08-2008 

that the 8 bighas of land under Dag No.217 is Govt. land 

iv. Ext.4   – Original registered sale deed No.1039/1967 dated 13-

06-1967 in favouir of Sri Kewal Chand Sethia 

v. Ext.5   – General Periodic Khiraj Patta No.6 (Dag No.180, 193, 

195, 196) in the name of Kewal Chand Sethia  

vi. Ext.6  – Mandal Trace Map of Schedule –A suit land.  

vii. Ext.7  – Land Revenue receipt for PP No.6 of Nepalibasti for 

1413 BS dated 15-04-07  

viii. Ext.8  – Land Revenue Receipt for Annual Patta No.32 of 

Nepalibasti for 1415 BS dated 16-03-2009  

ix. Ext.9  – Certified Copy of latest Jamabandi of PP No.6 of 

Nepalibasti, Mouza- Missamari dated 31-03-09  

x. Ext.10  – Certified Copy of draft Jamabandi of PP No.1/5 of 

Nepalibasti, Mouza- Missamari dated 19-03-81  

xi. Ext.11  – Photo copy of suit land of Kewal Chand Sethia with 

separate Govt. land proposed for allotment to public 

xii. Ext.12  – Certified copy of order of the Exe. Magistrate dt.29-04-

81 in Misc. Case No.261/81 & Order upto 25-07-81 

xiii. Ext.13  – Certified copy of first petition of (Defendant No.1) 

dated 28-04-1981 in Misc. Case No.261/81 

xiv. Ext.14  – Certified copy of affidavit of Hara Mohan Choudhury 

dated 28-04-1981 in Misc. case No.261/81 

xv. Ext.15  – Certified copy of report of Lat Mandal dated 31-05-1981 

to the O/C Missamari PS in Misc. case No.261/81 
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xvi. Ext.16  – Certified copy of Report of O/C Missamari PS dt.20-05-

1981 in Misc. case No.261/81 

xvii. Ext.17  – Certified copy of order of Civil Judge, Sonitpur at 

Tezpur in Misc. Case No.261/81 

xviii. Ext.18  – Copy of Memo dated 18-06-2012 From Ex-Service Man 

Association to the Deputy Commissioner, Sontipur  

xix. Ext.19  – Copy of resolution dated 27-12-81 taken in Nepalibasti 

village Mel between Kewal Chand Sethia and Sri Hara 

Mohan Choudhury to landed disputes 

xx. Ext.20  – Copy of letter by the Secretary and the President of 

Missamari, Ex-service man association to the Deputy 

Commissioner, Sonitpur  

 

Defendant Witnesses: 

i) DW-1  - Sri Hara Mohan Choudhury (defendant no.1/counter-claimant) 

 

Defendant Exhibits: 

i. Exhibit A is the Certificate of Registration of Societies. 

ii. Exhibit B is the certified copy of the resolution of the Tezpur Mahukuma 

Land Advisory Committee dated 19/09/08. 

iii. Exhibit C is the Report No. SRTI-2/2008-13/663 dated 02/05/13 issued by 

the Office of the Deputy Commissioner, Sonitpur, on an application filed 

under RTI Act. Exhibit C(1) and C(2) are the two annexures with the Report 

(Exhibit C). 

iv. Exhibit D is the report dated 16/10/15 prepared by the Circle Officer, 

Thelamara Revenue Circle along with the copies of the hand Chitha and 

Jamabandi. 

v. Exhibit E is the copy of the notice relating to Boundary Demarcation Case 

No.18/2008-09.  

 

 

 (Munmun B.Sarma) 

Civil Judge 

              Tezpur, Sonitpur 

 


